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Surt FARIDUL HAQ ANSARI: May

THE DEPUTY MINISTER or
FINANCE (SHRIMATI TARKESHWARI
SiNHA): Mr. Vice-Chairman, I beg to
the Railways?

Surpi SHAH NAWAZ KHAN: Sir,
that is up to the hon. Member to say,
not for me to say, Generally, I have
understood from hon. Members that
the present departmental catering is a
distinet jmprovement on the catering
that was being done by the contrac-
tors, I am aware that there is plenty
of room for improvement and I can
assure him that there is no com-
blacency on that ground.

THE APPROPRIATION BILL, 1962

Tue DEPUTY MINISTER or FIN-
ANCE (SHrRIMATI TARKESHWARI SIN-
Ha): Mr. Vice-Chairman, I beg to
move;

“That the Bill to authorise pay-
ment{ and appropriation of certain
further sums from and out of the
Consolidated Fund of India for
the services, of the financial year
1961-62, as passed by the Lok
Sabha, be taken into considera-
tion.”

[THE VicE-CHAIRMAN (SHRI NAFISUL
HasaN) in the Chair.]

[ RAJYA SABHA]
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Sir, this Bill arises out of the
Supplementary Demands of Rs. 51°T1
crores voted by the Lok Sabha on
the 19th March, 1962, and the ex-
penditure of Rs. 6419 crores charged
on the Consolidated Fund of India.
This is the third and the last batch
of Supplementary Demands present-
ed during this year. The total addi-
tional requirements amount to Rs.
45-88 crores on the revenue account,
Rs. 10-51 crores for capita]l expendi-
ture and the balance of Rs. 59-50

crores for disbursement of loans
and advances to the States. The
Supplementary Demands statement

presented to the House on the 13th
March, 1962, gives full explanations
in support of these proposals. I
would, therefore, content myself
with referring to some of the more

important items included in these
Demands.
First I would speak about the

Defence Services account as it requires
an additional expenditure of Rs. 21-89
croreg to meet their various commit-
ments, This is mostly due to the
increase in the strength of the army
resulting from the expansion measures
sanctioned during the year as well as
of the strength ot civilidns employed
with or for the army and expansion
of the activities of the ordnance fac-
tories to cope with their manufactur-
ing programme,

Of the other itemg of revenue expen-
diture, mention may be made of the
payment of Rs. 4'6 crores to the States
as their share of Union Excise Duties,
and Rs. 413 crores for additional
requirements of the Ceniral Public
Works Department. The increase in
the share of Union Excise Duties
follows the latest estimates of collec-
tions of these Duties during the cur-
rent year and also takes into account
a sum of Rs. 2'8 crores asarrear pay-
ments for previous years. The adci-
tional requirements of the Central
Public Works Department are mainly
for the maintenance of adequate
stocks of building materials required
for their construction programme and
also for payment of arrears of house
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tax and service charges on Union pro-
perties in Delhi and Calcutta, It
covers also New Delhi.

A sum of Rs. 1°58 crores is required
for the administration of the terri-
tories of Goa, Daman and Diu which
have become Union Territories from
the 20th December, 1961.

The payment of House Rent and
Compensatory City allowances at
enhanced rates to the staff stationed
in Delhi and New Delhi consequent
on these cities having been declared
as ‘A’ class cities with effect from
1st July, 1861, and also the liberalisa-
tion of the rates of overtime allow-
ance admissible to staff accounts for
additional provision required in a
number of Demands. The details in
regard to the allowances admissible
as a result of these decisions are avail-
able in the Explanatory Memorandum
on the Budget of the Central Govern-
ment for 1962-63.

Apart from the above items, addi-
tional provision is required for trans-
fer of Rs. 3 crores to the Special
Development Fund ag a result of larger
receipts of grants from the US.A,
under P.L. 480 and for payment of
Rs. 2°8 crores to the Renewals Reserve
Fund from the increased surplus of
the Posts and Telegraphs Depart-
ment. The increase in the surplus of
the Posts and Telegraphs Department
is mainly due to the retrospective
revision with effect from 1ist April,
1959, of the rates of remuneration
payable to the Posts and Telegraphs
Department by the General Revenues
on account of Small Savings work
pertaining to Post Office Savings
Bank, National Savings Certificates,
etc. A sum of Rs. 2:15 crores is also
required for payment to marginal
producers and re-rollers as a result
of increase in the retention prices of
certain uncommon categories of steel
and pig iron produced by steel com-
panies but this expenditure will be
simultaneously recovered from the
Iron and Steel Equalisation Fund.
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Of the additional capital expendi-
ture, Rs. 7°14 crores are for the import
of steel from the U.S.A. Under the
various agreements with the Develop-
ment Loan Fund authority, now
known as the U.S. agency for Inter-
national Development, steel of the
total value of about Rs. 17-88 crores
is expected to be imported in the
current year with the loan assistance
to be provided by this Fund for the
various private and public sector pro-
jects. The total expenditure would
be covered by recoveries from the
sale proceeds of the steel imported.
In addition, a sum of Rs. 3'27 crores
is required for roads including
National Highways and border roads.

The Demands include two token
provisions for expenditure on the
development of Mangalore amd Tuti-
corin ports into major ports and for
the acquisition and purchase by Gov-
ernment of the shares of Moghul
Line, Ltd., which had earlier been
acquired by the Western Shipping
Corporation.

In addition Rs. 59-5 crores are being
asked for additional loan assistance to
the States. As a result of rising
tempo of developmental expenditure
and temporary lags in their resources,
some of the State Governments have
been facing acute ways and means
difficulties which had to be met by
the grant of additional ways and
means assistance of Rs. 21'5 crores. It
wag also decided to grant long-term
loans amounting to Rs. 30 crores to
four States to cover their overdrafts
with the Reserve Bank at the end of
the Second Plan. In addition, Rs. 8
crores are required for making arrear
payments to the States for their mis-
cellaneous development schemes relat-
ing to the Second Plan.

Of the total additional requirement
of Rs. 115:89 crores included in this
batch of Supplementary Demands,
Rs. 23:45 crores will be met from
additional receipts, recoveries, adjust-
ments, surrenders, etc. The net outgc
from the Consolidated Fund of Indi:
arising out of these Demands woulc
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[Shrimati Tarkeshwari Sinha.]
accordingly be Rs. 92:44 crores only.
Taking the present batch with the
two earlier batches of Supplementary
Demands the net additional outgo
will be of order of Rs. 11365
crores. Thig does not, however, reflect
the complete picture of the Revised
Estimates for the year which is avail-
able only in the Budget papers pre-
sented on the 15th March, 1962.

Sir, 1 move.

The question was proposed.

Surt BHUPESH GUPTA (West
Bengal): Sir . . .
Tue  VICE-CHAIRMAN (SHRT

Narisur Hasan): You want to speak?
You should realise that we have got
only 20 minutes for this.

Sxrt  BHUPESH GUPTA: The
Minister has taken ten minutes out
of that.

Tee VICE-CHAIRMAN (SHRI
NarisurL HasanN): You may take ten
minutes,

Surr BHUPESH GUPTA: Anyway,
I do not wish to say much but I find
an item Privy Purses and Allowances
of Indian Rulers. Almost in every
Supplementary Demand for Grants
we find that a special provision is
made for the privy purses of the Prin-
ces, Now, Sir, we are opposed to these
privy purses being given. Therefore,
I would ask the House not o sanction
anything as an additional sum to be
given to the Princes’ privy purses.
Why it is done it is stated here, and I
now rise to say that, in principle, we
should not sanction such a thing, This
Government hag taken a particular
liking for the Princes. I find the hon.
Prime Minister criticises the Princes
for their advent in politics and so on
and sees danger in it. But at the same
time the Govermment sanctions money
as privy purses to the Princes. Now,
it may be said that the Constitution
provides for it. But we have also the
power to amend the Constitution and
also not to make further grants or add
to the grants that are being given.

[ RAJYA SABHA]
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Now, Sir, recently 1 have been
somewhat amused by their solicitude
for the Princes. Mrs. Kennedy came

to this country, the wife of the
President of the United States of
America. She spent nine days and
five days were allocated for the

Princes. And she went to Jaipur,
Jodhpur and other places and spent
there 26 hours. Even the Govern-
ment’'s representatives were not
allowed to join some of the func-
tions. I reaqd in the papers that
special secref dinners were organised,
dance parties and so on, where no-
body from the Government even
was allowed to go. We see the
Princess on an elephant’s back with
the Maharajas and similar things.
Now, thig is the attitude which the
Government has adopted.., Itisboost
ing the Princes ................co.,
We would like to know, because this
is no good. That shows that they
put the Princes in a particular cate-
gory_ E 2 2] (3 1] L 2] kb
How is it that such things happen?
Now, I say this is their attitude, give
the money tothe Princes sothat they
can form the Swatantra Party, carry
on elections with their privy purses,
win seats by bribing people here and
there and then when the wife of the
American President comes, they take
her to the palace, arrange boat sail-
ings in the lakes, swimming in the
special swimming pool of the
Maharani of Jaipur and then special
dinner parties and so on, Are we
going to provide money for that? This
is the question that I ask. Now, as
you know, I say that this is no parti-
san thing. I read it in the newspapers
that not even the Chief Minister was
allowed to get near. The represen-
tative of the Ministry of External
Affairs was not allowed to get near.
These were special parties and over-
night these parties went on and on.
They calculated 26 hours.

ek sohp rEE

Well, I raise
this point on a question of principle.

***Expunged as
Chair.

ordered by the
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Money is being given for that. Néw,
what is the use? Cannot we stop the
privy purse? Yes, the Constitution

is there. We can change the Consti-
tution. It is no use trying to make
out in the country that the Princes

are coming into politics and that is
something which spells danger to our
parliamentary institutions and at the
same time give money to the Princes.
Do you know how much they have
given? According to the White
Paper, since independence, they have
given up to now Rs. 77 crores as
privy purse to the Princes and every
year Rs. 51 crores is being spent.
And now we add to it. This is the
position. And then we say we are
upset by the Swatantra Party, the
emergence of it. You are paying for
the rise of the Swatantra Party.

Suarr LOKANATH MISRA (Orissa):
Has the hon. Member any informa-
tion that there are also Rajas and
Maharajas in the Congress Party?
He does not speak a word about them.

Surt BHUPESH GUPTA: I do. I
am thankful to the hon. Member for
reminding me of that. I know they
have their share. Rajaji has taken
some and Panditji has taken some. 1
know that. You are right. In Orissa
you have divided some in the Swa-
tantra Party and some in the Cong-
ress Party.

Sar1 LOKANATH MISRA: But
you have taken some share out of it.

Surr BHUPESH GUPTA: No, we
have not. He has no sense of propor-
tion. Now, I went to Rajasthan. Do
you know that there were few at
that time? Congress Party leaders
visited the palace to get Rajas in the
morning and the Swatantra leaders
in the afternoon to get the Rani from
there in the Swatantra Party. There
was competition. The Maharani of
Jaipur, Gayatri Devi, told the world
at a Press conference that before she
decided to prefer Rajaji and join the
Swatantra Party, the Congress had
approached her in order that she
thould joln the Congress Party. I am
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sorry for the Congress that such a
glamorous lady could not be brought
into the Congress Party. I am sorry
for the Party. But what can I do
about it? They are dividing. I am
objecting to this thing in principle.
This money that is being given is now
feeding political reaction.

In the old days the privy purses
were used for getting race horses,
The privy purses were used for
@ll kinds of things in Monte
Carlo and other places in Europe
for buying palaces and jewellery
for these Princes and Princesses,
Today this privy purse is being
used for running reactionary poli-
tical organisations, organising the
Swatantra Party, buying up votes,
influencing and corrupting elections
in our country. We cannot stand this
thing. If the Government does really
mean to prevent this emergence of
the rightist reactionary Swatantra
Party, then we demand, in all fair-
ness to their conscience, that this
privy purse business should now be
stopped. At the time when it was
granted the Rajas were not joining
politics with a view to corrupting
the public life of the country or
bringing about reactionary forces into
the political arena of the country. To-
day the privy purse, apart from being
wasted in Europe and other places in
very many things which I need not
describe here, is also being used
simultaneously for corrupting the
political life of the country and for
the building up of a reactionary
opposition in the country and for
putting pressure within the Congress
Party, so that the Swatantra, it
seems, is against the Congress Party
to become articulate, to become voci-
ferous with encouragement from this

side. ‘This is the technique. I know
that there are many people in the
Congress Party who are  seriously

concerned about the rise of the
Swatantra Party. But I also know at
the same time that ideologically and
politically there are many inside the
Congress Party who are of the
Swantantra breed. Politically speak-
ing some of them come from the
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[Shri Bhupesh Gupta.]

same stock as Rajas and Maharajas.
Why must we then sanction privy
purse? The country’s money is not
to be wasted in this manner, when
we are asking the common man to
tighten his belt. Why is the Maha-
rani of Jaipur or the Maharaja of
of Jaipur, who may be sitting here
in the Opposition, being given Rs. 26
lakhs as privy purse? Why is the
Maharani of Gwalior or the Maharaja
of Gwalior being given Rs. 22 lakhs
and so on as privy purse? They
belong to her party. Why is a privy
purse of Rs. 26 lakhs or so Dbeing
given to the Gaekwad of Baroda?
Why is a privy purse of Rs. 50 lakhs
being handed out to the *** ¥+ ¥k
Nizam of Hyderabad? Can you tell
us? I do not know when the Nizam
will be joining the elections. I know
that he can put up candidates all
over the world if he likes. He may
have so much money.

Therefore, 1 say this business of
privy purse should be reviewed to-
day, whatever may be their use in
the past. This privy purse business
should be reconsidered and reviewed
in the light of the political develop-
ments in the country because we do
not like moneys from the public
exchequer to go to the Princes and
Maharajas in order to build up a
blatant political reaction in the
country as is being done. The
Swatantra Party has no organisation
today in the country. We know—for
thirty years we have been tunning
the Communijst Party in the
country—how difficult it i even to
build up an organisation, to build up
a challenge against the Congress and
win seats. And here you get the
Rajas suddenly setting up an organi-
sation of their own, pumping money
in lakhs and lakhs into the election
campaign and getting, well, 18 seats
under the Swatantra ticket in their
very first general elections. Tell me,
how does it become possible?

***Expunged as ordered by the
Chair.

[RAJYA SABHA ]
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Sarr LOKANATH MISRA: That is
oecause people do not like your
ideology.

Serr BHUPESH GUPTA: Well, he
is fond of Maharani Gayatri Devi’s
ideology. I could have understood it
if he is fond of her, but it is her
ideology. What is this? It is no
ideology. It is an ideology of
blatant reaction organised and put up
with the backing of big money, part
of which is provided from the public
exchequer of the country by this
Government. It is no ideology which
one can talk of in a decent, civilised,
democratic society. After fourteen
years of independence you find these
exploiters, these agents of the British
in the old days, these people whom
Mr. Nehru described in his Autobio-
graphy as the fifth column of the
British, organising themselves and
coming into the parliamentary arena
as a political force, and this Govern-
ment is giving them money. What
can be more shameful, what can be
more disastrous from the point of
view of the larger interests of the
country? Tell me in which progres-
sive country these reactionaries get
money from the Government. Such
things have been known in other
countries as well, which have become
free, but then their properties are
confiscated, their proverties are hand-
ed over to the national exchequer
for the well-being and development
of the people of the country. In some
cases in democracy they have not
even dissenting choice; they are not
allowed to contest elections. But in
our country they get every privilege
and above all money from the Gov-
ernment. Therefore, I would tell
Prime Minister Nehru before it is too
late that the time has come to re-
think about this business of the privy
purse which is given to the Princes,
because, apart from wasting and
squandering in all kinds of debauchery
and so on, today this money is being
utilised to build up a rank, blatant
reaction in the country which chal-
lenges the very fundamentals of our
democracy, of our parliamentary ins-
titution. Are we to wait till a Maha-
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raja sits there as the Prime Minister
of our country or are we to stop it
before it is too late? This is what I
ask. This is something I pose before
the country not in a partisan interest
because I know that if Maharani
Gayatri Devi sits there, Mrs. Tarkesh-
wari Sinha has either the choice to
become a protege of Maharani
‘Gayatri Devi or has the choice to sit
here on this side of the House. I do
not know what the hon. lady Minister
would like, but certainly 1 know that
Members opposite would not like that
spectacle in the country, and I know

that it will not happen. We shall
stop it, altogether. But now is the
time to declare that steps shall be

taken to stop it, and one of the steps
that we can tell the country that we
have taken in this Parliament is that
the Government should give the lead
by stopping this business of the privy
purse. Even Mr. Bijoyananda Pat-
naik, the Chief Minister of Orissa,
has demanded that allowances should
not be given to the Princes. But
they are still giving. What love are
you in with these Princes and
Princesses so that you must give
enormous amounts every year to
them? ***Let them go on elephants
or whatever they like, helicopter or
whatever it is. Panditji calls them a
helicopter party, but you provide for
the helicopter by paying money from
the public exchequer. Why should
we pay for the helicopter for the
Princes and the Raja of Ramgarh te
use it in the elections, I ask? Are
they destitute? Are they suffer-
ing? Our Government employees do
not get a fair deal. Here I say again
that housing is no good for the Gov-
ernment employees. A ten per cent
rise has taken place in the cost of
living index. Yet the dearness allow-
ance has not been increased as far ae
the Central Government employees
are concerned, though the Second Pay
Commission has recommended it But
when it comes to Princes or Rajas or
Maharajas of the Swatantra Party,
and so on, they give money with bota

»*+ Expunged as ordered by the
Chair.
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hands. This is what we strongly
object to on moral grounds, on politi-
cal grounds and on questions of prin-
ciple. This is why I have risen on
this particular occasion because this
is the first opportunity that I have
got to declare it, and I am setting
the tone, I hope, in this country.

You wil] see now how Parliament
develops. You see that in Rajasthan
today the Swatantra Party is the
biggest opposition party. Do you
believe that it has got an organisa-
tion of this kind? How could it do
so? Power, privilege and money
have made them the first opposition
party in the Rajasthan Assembly. And
you see the Rani, Raja, son, grandson,
uncle, all are in the political arena,
putting their privy purse inio the
pockets of the Party or in ifts purse.
I therefore say that I object to this
kind of thing, and I hope that at least
the hon. Members opposite, whatever
may be their views, shoulq ask their
conscience gs to why it should be so.

In addition, I would just point out
to you that these Princes do not pay
income-tax or super-tax on the in-
comes derived from their investments
in Government securities or the in-
comes derived from outside their State
according to the existing law. If the
Maharaja of Jaipur earns some
money, as he has no doubt been earn-
ing, from his investment in the
securities of the Government of
India, he does not have to pay any
super-tax whatsoever. But if he earns
in his own place, then of course he
has to pay. Everybody knows that
they invest all over the country, and
they are exempt from payment of
even super-tax; and you and I, those
who get salary, pay income-tax and
others pay super-tax. Why should
these Princes not pay super-tax in
this country? Exemption is given to
them. On the top of it the privy
purse is allowed, and I can show from
various other things that they get a
series of tax exemptions under |This
Government.

Sir, you had been good enough te
give me this time, and I think I hav
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spoken something and I am waiting
for the Rajas and Ranis to come here,
because I want to tell them what I
feel about them, and I want to tell
Members opposite also what they
should feel about them and how they
should treat them. Today in Parlia-
ment, believe me, Sir, the Praja So-
cialist Party, because of itg disrup-
tive policy, has become the fourth
opposition Party, and our Rajas and
Ranis have become the second opposi-
tion Party in the Lok Sabha. You
should thank us that we have pre-
vented them from taking the first
opposition place. You should thank
us for once at least, and Mr. Akbar
Ali Khan is thanking us—thank vou
very much.

Tue VICE-CHAIRMAN (SHRI
Narrsur HasanN): The hon. Member
has already taken more than fifteen
minutes,

Sart BHUPESH GUPTA: Thank
you very much, Sir, for giving me
this time, because it is a very excit-
ing subject. You have been kind
enough . . .,

Surt AKBAR ALI KHAN (Andhra
Pradesh): Your apprehension that
they will have an upper hand in poli-
tics, 1 think, is not correct.

Sert BHUPESH GUPTA: I hope,
Sir, that I would be proved to be
wrong. I would be very happy to
be proved wrong at least on this
point. My apprehension is this. They
will sit here and in similar situations
in the other House to put pressure on
the Government so that it takes a
reactionary turn and to activise the
bureaucrats in the administration who
are sympathetic towards them. 'The
politicians in the Congress Party who
are ideologically wedded to them and
of course the Rajas and others and
similar people would put pressure
from within the Congress Party, and
outside the Congress Party from the
side of the opposition. This is what
they are going to do. We will be

IR SRS B
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faced with a rather serious situation.
But I know we shall face it and we
shall fight them out here. That is
why we are here. We will not be
alone to fight them. If you want to
fight them, we shall be with you. But
you begin the fight by stopping the
privy purse. We gsay that all our
obligations with regard to the privy
purse stand cancelled, null and void,
in view of the fact that the privy
purse is being utilised not in order to
meet the needs of the families of the
Princes and so on, because they have
got plenty of 'money, but because the
privy purse is being utilised to build
up political reaction in the country in
order to challenge the very funda-
mentals of democracy and the founda-
tions of our institutions and thus to
blight the future of our country.

1270

Suri AKBAR ALJ] KHAN: Sir, we
have given our word of honour re-
garding the privy purse so far as these
Princes are concerned.

SHrr BHUPESH GUPTA: But
these Princes were not meant to par-
ticipate in politics with the privy
purse in this manner. They said that.
the privy purse was needed because
of the financial obligations of their
families and so on. Today they have
broken their word of honour by
spending this money for political pur-
poses, to build up a political opposi-
tion in the country, 1n order to
frustrate the country’s development.
Therefore, they have broken, they
have smashed to smithereens, all their
pledges and commitments, It is jolly
well the right of the Government
today to tear into pieces the so-called
agreement that was arrived at bet-
ween them and the Princes. Tell
them: Thus far and no further, no
more of this privy purse.

Thank you, Sir. 1 hope gentlemen
opposite will kindly consider this be-
cause it is no use trying to justify
yourselves on a lame ground. It would
be still worse if you wait till certain
bad things happen in the country. The
time has come for a decision. A deci-
sion on this score should be taken.
It should be a political and economic
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blow to the Princes and so on, to show
that we mean business to put an end
to the advent of the Princely Order
in the political life of the country.

SHriMAaTI TARKESHWARI SINHA:
Mr. Vice-Chairman, Sir, I have no-
thing much to say in this be-
cause, I think, although the hon.
Member has spoken on this with such
exuberant eloquence, the real pur-
pose of the whole thing is not under-
stood. It is just two thousand rugees
a month that we are going to pay to
the ex-Ruler of Bastar. This was
really not a proper opportunity to
indicate his feelings on this token
Demand.

THE MINISTER or STATE IN THE
MINISTRY or HOME AFFAIRS
(Surt B. N, Darar): I am  very
sorry, Sir. I should like to say a
few words. So far asthe privy purses
are concerned, may I point out that
they have been settled long ago?
They have formed part of the provi-
siong of the Constitution and there-
fore so long as they are there, we are
bound to pay the privy purses.

Surt BHUPESH GUPTA: No.

Sarr B. N. DATAR: It is all right
for you to say ‘No’. Secondly, we
should alsg note that whenever the
amount of the privy purse is so large
and whenever there are any further
devolutions in respect of the privy
purses either by death or by dethrone-
ment also, then the amount is sub-
stantially reduced. In all the cases
wherever there have been such devo-
lutions of interests, they have been
_reduced, and so far as the Rajah of
Bastar is concerned, I might point
out to this House that his privy purse
was reduced, if I 'mistake not, by
Rs. 40,000. What was done was when
his brother was recognised as the ruler
in his place, he got the reduced privy
purse but he ceased to get the allow-
ance that he was formerly getting as
a brother of the privy purse holder.
Under these circumstances, what is
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done is that out of eguitable consi-
derations a sum of Rs, 2,000 is being
paid to the deposed ruler. That is all
that is being done. And as I have
pointed out, the privy purse of the
Bastar family has been considerably
reduced, and it is being paid to the
recognised ruler. All that is done is
Rs. 2,000 is being paid to the former
deposed ruler and the total amount
does not exceed what was being gol
by the family of the Bastar Ruler.
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Now, in respect of the privy purse
it is often stated that the Govern-
ment should immediately stop paying
it. That is a very large claim to
make. After all, we follow certain
recognised  principles. Immediately
after independence when this question
of the Princes was taken into account,
there were agreements, there were
covenants, and after that an agree-
ment was reached so far as the quan-
tum of the privy purse in respect of
the five hundred odd Rulers of Iadia
was concerned. There was a graceful
transfer of power also from the
Rulers’ side. That fact should also ke
understood. Otherwise is something
untoward had happened, then the
Government would have been com-
pelled to take that step. But here in
this case I might invite my hon.
friend’s attention to the very power-
ful plea that was put before the Con-
stituent Assembly by the first Home
Minister of India, Sardar Vallabhbhai
Patel. Then also this question was
raised and he pointed ocut how the
whole matter was carried through
highly generously. When both the
parties agreed to do a thing in a spirit
of give and take, in as graceful a
manner as possible, Sardar Vallabh-
bhai Patel pointed out that it was
done, to a certain extent at least,
generously, So, the whole back-
ground was explained to the Consti-
tuent Assembly, and thereafter cer-
tain provisions in this respect were
incorporated in the Constitution.
Under these circumstances, it is ab-
solutely idle, if not fruitless, for my
hon. friend to go on repeating the
same thing, After all, Sir, on those
Benches there are hon. Members who
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accept what has been agreed upon. It
would not be proper to go on always
talking of breach of promise or breach
of agreement. We have come to cer-
tain agreements, We are also irying,
wherever possible, to reduce the
amounts of the agreements. But the
whole thing is done in a proper and
graceful manner and not in the way
in which my hon. friend brings in
such matters, in a thoroughly fruit-
less manner.

Surt BHUPESH GUPTA: May 1
know whether it is not a fact that
when the agreement was arrived at,
certain calculations were made and
the Princes gave some ideas as to why
they required so much money? And
this related to their personal expenses,
family obligations and so on. There-
fore, if they spend money now for
other reasons, it shows that they do
not need this money and they mis-
spend this money for other purposes,
for politica] purposes, which does not
form part of the consideration of the
agreements at that time. Why, Sir,
in such a situation should not be

open to the Government to revise
these agreements, modify them,
change them or cancel them? When

he has broken so many agreements
as far as the people are concerned,
why can‘t you do it?

Surr B. N. DATAR: We have never
broken any agreement, may I point
out to my hon. friend? And here in
this case also, so far as the agrece-
'‘ments or the covenants are concerned,
they have to be followed, they are
being followed. Therefore, there is
no case of any breach of agreement at
all.

Surt BHUPESH GUPTA:
asking .

I am not

THE VICE-CHAIRMAN (Sarx
NarFsuL. HasaN):  Mrs. Tarkeshwari
Sinha, do you want to say anything?

SurrvaTt TARKESHWARI SINHA:
A little.

[{RAJYA SABHA ]
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Surt BHUPESH GUPTA:
something.
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SHrRiMATI TARKESHWARI SINHA:
Sir, after what Shri Datar has said,
I have only to add that there is a
little confusion in the mind of the
hon, Member in regard to paying in-
come-tax on the investment made out
of the amount of the privy purse.
Suppose a Ruler makes an investment
out of the amount allotted to him as
privy purse, the privy purse amount
will be free from income-tax; but the
yield from the investment part of that
will not be free.

Surt BHUPESH GUPTA: No, no, I
did not say that, Madam. For your
information, suppose a Prince investe,
shall we say, in a Government Secu-
rity and he is earning one lakh of
rupees, super-tax is liable to be
charged or is he exempt from it? Is
it not that they get certain exemptions
which are not open . . .

SurimaTi TARKESHWARI SINHA:
The investment that any Ruler makes
and the money that he earns out of
that investment are not free from tax.

SHRI BHUPESH
not

SHrRiMATI TARKESHWARI SINHA:
Is not free from tax.

Surt BHUPESH GUPTA: No, no,
After a while,~—you have the super-
tax and so on. Then they are not to
pay.

SHrimaTt TARKESHWARI SINHA:
If the investment goes to that extent
which brings him an income which is
liable under the normal conditions to
super-tax, certainly he will pay.

GUPTA.: Is

Surr BHUPESH GUPTA: No, no, ask
Shri Morarji Desai.

SurimaTt TARKESHWARI SINHA:
That is why I say that if the invest-
ment goes to that point which brings
him an income which is liable under
normal conditions to super-tax, he
will have to pay all the tax that comes
under that,
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Surt BHUPESH GUPTA: Give me
motice. I will produce documents to
substantiate my point.

SurimaTi TARKESHWARI SINHA:
It is on the money that he earns, out
of the further investment that he
makes from anywhere, either from the
privy purse or from his own money.
It he makes any further investment
and he earns income out of that, then
this earned income will come under
the category of narmal taxes being
paid, Apart from that, they Dpay
expenditure-tax,  wealth-tax. There-
fore, 1 think it is wrong

Sart BHUPESH GUPTA: There are
many exemptions,

Surimatt TARKESHWARI SINHA:
to say that they do not pay
any tax.

1 have nothing more to say on this
except that I appreciate the eloquence
of the hon. Member but unfortunately
it is always out of place. That is the
only thing that I want to say and I
have nothing more to add.

THE VICE-CHAIRMAN (SHRI
NarsuL Hasan): The question is:

“That the Bill to authorise pay-
ment and appropriation of certain
further sums from and out of the
Consolidated Fund of India for the
services of the financial year 1961-
62, as passed by the Lok Sabha, be
taken into consideration.”

The motion was adopted.
THE VICE-CHAIRMAN (SHR1
NarFsuL HasanN): We shall now take

up the clause by clause consideration
of the Bill.

Clauses 2 and 3 and the Schedule
were added to the Bill,

Clause 1, the Enacting Formula and
the Title were added to the Bill.

SurimaTi TARKESHWARI SINHA:
8ir, I move:
“That the Bjll be returned.”
The question was proposed,.
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Surt BHUPESH GUPTA: Sir, 1
just want to say a few words at this
last stage, because 1 was rather sur-
prised by the manner in which the
hon. Minister in the Ministry of Home
Affairs spoke, as if I was asking him
to make a breach of faith with the
Princes. I never asked it. All I said
was that due to certain other develop-
ments in the recent period since the
agreement was signed, it would be
open to the Government to annual the
agreement, because the grounds on
which sanctions for the privy purses
were given have proved to be no
longer valid, That is why it is open
to the Govermment to do so. It will
not be a breach of faith, Why do the
Government say that I am asking them
to commit a breach of faith or breach
of agreement? I would not ask this
Government although I know this
Government has become pastmasters
in breaking agreements as far as the
people are concerned. Even so I do
not ask them.

Suri1 SHEEL BHADRA YAJEE
(Bihar): Question,

Surt BHUPESH GUPTA: Yes, the
question ig everything is questioned,
but the biggest question is yourself.

So it should be understood in that
line. Baster question I did not raise
although there also I am opposed to
it, But this gave me an opportunity
to ask the Government not to sanction
anymore; on the contrary, to cancel
this thing. That is why I raised it as
a point of principle and we shall con-
tinue to pursue the point. I know
that you have got the support of Mem-
bers opposite—they will vote—but I
equally know that many Members of
the Congress Party do not like this
business of privy purses even if they
support you here, but then, if you have
certain illusions about the support
that you get here, well, you will come
to grief some day or other, when you
see that the ground is slipping away
from under your feet. But do not go
by what you see here, the show of
hands here. It may be very pleasing
to you, but the heat is beathing—as
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far as many Congress Memberg are
concerned—in a different way, and
you should understand it, This is what

I say.

As for the lady Minister, she gave
me the complimeny of being eloquent.

(Interruption.)

You need not get up just at this
stage. She gave me the compliment
of being eloquent and then she said I
was out of place. Well, Sir, what can
I say? I paid her the greatest com-
pliment, as you know, when I asked
her why she was not photographed
with Mrs. Kennedy. But I should have
thought that she would take into
account and at least understand some-
thing of what I was saying. Here
again privy purse is the question and
you are the Minister m-charge. There-

fore, I wag asking you to stop
payments of privy purse. It was
absolutely relevant to the Bill. It

may be Rs. 2,000; it may be Rs. 2
lakhs. But I raised the question of
principle and I gave the grounds as to
why you should stop it. You may ot
may not agree, but how--well—the
speech becomes out of place just be-
cause it is displeasing to you. There-
fore, I say: “Scratch many Congress-
men and you see the Swatantra blood
flowing.” This is what I say. My
greatest fear today is not the five or
six Swatantra gentlemen who will be
sitting here, or a few more perhaps
in the other house. My fear is this
that the Swatantra blood inside the
Congress will warm up . . .

Seri SHEEL BHADRA YAJEE: You
are mistaken,

Sart BHUPESH GUPTA: They will
feel enthused and encouraged, and
some of them will try to do all kinds
of things from within the party. That
is my greatest fear.

SHrI N. M. ANWAR (Madras): Mr.

Vice-Chairman, on a point of informa- | occasion
Time and again Mr. Bhupesh | Rajagopalachari ang the leaders of

referring to our relations ;

tion.
Gupta is
with the Maharajas and the Maharanis.
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Let me tell him from this side of the
House that we may have one or two
Maharajas or one or two Maharanis,
but like the Swatantra Party we
neither woo the Maharanis nor coo the

Maharajas.
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Surt BHUPESH GUPTA: If this is
another of my beloved friend’s and
learned gentleman’s illusions, what
can 1 do? He thinks that he is not
doing anything. In West Bengal the
Maharani of Burdwan has been
brought into the Ministry straightway.

(Interruption)

I do not know if she ever sat at a
desk of any kind except in her
dressing room at the dressing table.
And now she is a Minister. Similarly,
you have brought not one or two
but, as Pandit Jawaharlal Nehru
says, a bucketful .

Sur1 SHEEL BHADRA YAJEE: You
know whether she is a Rani or a Maha-
rani, but when she accepts the demo-
cratic form of Government and socia-
lism, what isthe harm inher coming.

Surt BHUPESH GUPTA. Likewise
the Jaipur Maharaja and Maharani
are also there, and if she says, “I
have accepted Rajaji’s philosophy”,
what is the harm?

SHrr SHEEL. BHADRA YAJEE:
What about your party? Is not the
Mymensingh Raja’s son a member of
your party—the Communist Party ?

Surr BHUPESH GUPTA: I know
Mr. Sheel Bhadra Yajee is a very
gallant man. I know this thing,

Now, if you allow things to drift in
this manner, you will see that this
gallantry will not stop; what they are
up to I can only imagine. That is what
I can tell you. Now it is not two or
three; many are inside the Congress
Party; it is not two or three. I have
asked the Prime Minister on another
to give us a list. Shri

the Congress Party should sit together
and yprepare a list and tell us how
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many each of them has taken. How
many are in the Congress Party ani
how many are in the Swatantra
Party? 1 ask them. There are many
in the Congress Party also, and I dc
not know what will happen to our
lady Minister if Ranis invade the Cong-
ress Treasury Benches in this manner
because, if too many of them come,
Mrs. Tarkeshwari Sinha, betimes you
should be careful; you may not be
there. I would like you to be there
rather than a Maharani. I may differ
with you in many matters although
you are not a Maharani. Yet some
people think you are a Maharani
well, that is a different matter,

Tue  VICE-CHAIRMAN (SHrr
NarisuL HasaN): 1 may tell the
hon, Member that we have passed the
time; we have crossed the limit,

Surt BHUPESH GUPTA: Now,
Sir, all T say is my point has not
been understood and the Ministry is
evading an answer to a question of
principle; they should answer whether,
in principle, what they are doing is
right and if right, let them say these
things to the country and the Parlia-
‘ment and let the people judge.

=t siferaE arey
AT R

Tae VICE-CHAIRMAN (SHRf
Narisurn HasaNn): I can give you only
‘three or four minutes, not more. We
have already passed the time.

st serwE g : ol s
WO T A A S T | ¥ oA
TR, AGTCTHT A Tl &7 frefy
T O FIF AT ST T GHE AT
T gL ¥ gwear g e oaafv gard
TER ¥ g gud o @, e
IN T TG IT gAY qIfASH Torfad
FCTFT v Famy & A I TH 0T AR
TETASTAT 3T BT o9 eq FT 3T
A% we g TE M o

HEAIT 9129
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9, AR & frew & AR
SHRT & @@ w7 fa, aweae w)
R T w1 ' FT I
g gz frft o a7 &% T A A
A1 S SO = -Gl
#§ oot A Agrerset | fag aw s
Fm oA fear @ S99 g9 ST F
qEl & W § T W a8 WAT FA A
g 57 v Wik AEraems &7 ag
frlt o S a1 faar s
I BRI RS T § | S
a7 gifagt & =ad R & fF S |
IFFL T TR TG OF a1 @ IR
g1 r wfafeq o9 @ e &
TeA wfe o E

sfY o T S S Ay Fy
gRE ST & 9 o fagr & SEE
e A gw  wifyw #R W & W
freds ara @ 1+ g@R ST A TR
or fear § o gn fogeam & aworEm
FHIS Y TOAT FH TS F @A
FE | FUTA HF UTET AT AT AT
NEF a9 § 98 TH W B QA T
¥ fag e @ 1 afg &5 e
ar T gEr 9t #uw g ar
F W F S FT AR AL FrETfAH
F AW F W@ g T
ardf ¥ N -

Surt BHUPESH GUPTA: Do they
know how to spell socialism?

SHRTMATI TARKESHWARI SINHA.
They know how to spell it if the
Maharajas who are members of your
party know how to spell socialism.

Y EwE A HEEE aTEd
@ wgeg, e fag ¥ wem &
¥ W FEfarr qEf & FEET E AR
g oo fafme & wmw ® w2
F | o 9Aw1 9ref ¥ Q¥ N7 A7



1291 Appropriation [ RAJYA SABHA ] Bill, 1962 1285
[ #f sfree anfr | Sert BHUPESH GUPTA: That i
3 g qt T qF F afen A how you will miss the bus.
AAHT T AW 71 AG0 A7 a9 € 7 THE  VICE-CHAIRMAN  (SHmr

Ug TF WS I g | afe w1
A AT AT gHIX SIS FI AFHT
FUGH AT AN A SR AT HQ
£ AR 93 YW & fF 93 gk fagmat
F AT A G L AT AG | ZH
agd & 5 A fogem  wwfasw
1 fagra a@ & WR OIS Al
IEHT ATHOT FL | WG af |
A AT fegET™ A SHAT GHISEAR F
EHFR FT X AT FE WT TA H
N TGT G AT AfeF | TAH A
FEAT qgd &1 & I o gwa g
fF @ TomH-agTaEE #Y q9T AT
FFTC & MT IqH ot q SdT A
FAT AMEE  AME F FATX GHNETR
¥ g A At ww A
F | TEw fax 3 o W @
AU | 0

st Migw faogeiy (T
R ). FHTE fAae a1 Fwar
g7

JqEERs (st AREE gaw) -
AN T, " q e AT R )

Surt  LOKANATH MISRA: Sir.
give me just a few minutes, only two
minutes.

Sur1 BHUPESH GUPTA: Give him,
Sir, We have time.

ITTERE (st ARG gaw) ¢
@ fax % fod ovem Jodw @gg A
frrr s A &

Serr LOKANATH MISRA: Sir, you
allowed him to abuse our party for
about twenty minutes and I am not
getting even two minutes.

NarisuL Hasan): Do you want t¢
say anything, Shrimati Sinha?

SHrRIMATI TARKESHWARI SINHA.
No, no. I have already moved.

Sur1 A, D. MANI (Madhya Pra-
desh): He represents Swatantra.
Party. He may be given some time.

Sart LOKANATH MISRA- Kindly
allow me two minutes. I will speak
on behalf of the Swatantra Party.

THE VICE-CHAIRMAN
NarisuL Hasan): No, please,
today.

(SHRT:
Not

Surr LOKANATH MISRA: I should
get justice. He has been abusing us.
for twenty minutes.

THE VICE-CHAIRMAN
NarisurL. HasanN): The hon. Member
will have another opportunity. The
next item is the General Budget. Th2
hon. Member can say whatever he-
likes then,

(SHRI

Serr BHUPESH GUPTA: Whea
the Rajahs come.

Surr LOKANATH MISRA: I am
not a Rajah. I want to speak on behalf
of the Swatantra Party.

THE VICE-CHAIRMAN (SHRI
NAarisuL HasaN): You cught to have:
informed me earlier. The Chairman
had fixed half an hour for discussion.
on this item. We have taken at least
fifty minutes already. The next item.
is the discussion on the General
Budget and everything can be said
then.

The question is

“That the Bill be returned.”™

The motion was adopted,
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Sart BHUPESH GUPTA (West
Bengal): Mr. Vice-Chairman, Sir, I
thought the Budget Discussica would
be taken up tomorrow. Any way,
since we have finished the earlier
business we have to take up the next
business. Still I would like to make
some observations on the present
Budget proposals and the speech by
the hon. Minister leaving many
contentious points for the next Session
when the Parliament meets,

Sir, we have before us the Economic
Survey given by the Ministry of
Finance, and the Budget Speech of the
hon. Minister is based on the economic
data supplied to us by the Economic
Survey. I have carefully studied this
thing as also the speech made by the
hon. Minister in the other House. 1n
the beginning I should like to make
certain general observationg about the
political and economic situation in the
country, and then I shall deal witn
some aspects of the economice sitvation.

Sir, there are no new taxatien pro-
posals. Therefore, we have to wait till
the hon. Minister come; down upon
the public, the Minister, whoever he
is—it seemg there is competition—
comes out with his taxation propnsals.

Sir, the genera] elections are over
and the other day at a press con-
ference on the Holi Day the Prime
Minister very rightly pointed out the
menace that is spelled by the rise of
the reactionary right wing and
communa)l parties. 1 entirely agree
broadly with his warning to the nation,
Now, Sir, when the Prime Minister
speaks on such subjects in this man-
ner, what is expected of a leader of his
stature to say is what steps he is go-
ing to take as the leader of the ruling
party to balance his words with prac-
tical actions and to meet the situation
that has arisen as a result of the emer-
gence of the right wing and the com-
munal forces in certain parts of the
country. We do not get any light
from the Prime Minister on that score
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as yet. Naturally, Sir, the economic
policies of the country cannot be sepa-
rated from the political and adminis-
trative set-up that comes into exis--
tence. What kind of set-up is going,
to come as far as the Central Govern-
ment 1s concerned? It 15 not for me to
suggest who should be the Minister
or who should not be the Minister, I
am not concerned with that. But it
would be a mistake jf we of the Oppo-
sition were to view it as if it were
the domestic concern of the Congress
Party and Congress Party alone,

Sir, we are quite conscious that the
Congress Party will elect its leader
and 1ts leader will be called upon by
the President to take the responsibility
and form a Cabinet, and that the
Prime Minister will nominate who shall
be 1n the Cabinet or in the Council of,
Ministers. Sir, In this connection,,
naturally, I think it the Prime Minister
means business in the sense that he
wants to fight and counteract the grow-
ing influence of the right wing and
the communal forces, he should see
to it that the people who are closely
connected with the big business or
with people with a communal bent of
mind—there are many in the Congress
Party—do not get high positions either
in the Cabinet or in the Council of
Ministers because they could demora-
lise the country. People will feel
what is the meaning of your giving a
warning to the country when you put
such people in such high positions. It
is known_ Sir, how some leading Cong-
ress Members—I] would not name any-
body here—have beepn elected with the
backing of the big money openly
given.

Sarr SHEEL BHADRA YAJEE"
(Bihar): Question.

Surr BHUPESH GUPTA: Some of
them have been really sponsored by
the big capitalists and so on. Whether
it may be a transport monopoly in
Madras or the big business in West
Bengal, they have been directly spon-
sored by these people to the Congress
Party and their election campaign had’
been openly and unashamedly financ--
ed by these people.
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There are some others who are
known to be closely connected with
the big business. Sir, I have in mind,
for example, one Congress Member
who has been recently elected from
the Ghatal Parliamentary constituency
in West Bengal. Up to the British
time he was with the British, a mem-
ber of the Calcutta Bar, a prosperous
millionaire of Calcutta. T know Sir,
that he did not speak in Bengali
though he is a Bengali, lived in Cal-
cutta until the time we became free.
At that time when the juniors wanted
to join the Chamber for training, he
made it a condition that such juniors
should not take part in any way in
the National Movement or be associat-
ed with it. That gentleman, prospe-
rous Barrister, will now sit in the
other House. He was always on the
side of the big money, Calcutta Tram-
way Co. and s¢ on in the maftter of
industrial disputes.
the Shaw Wallace & Co., associated
with them for many, many years, and
that gentleman was put up by the
Birlag and the English big business in
order that he can come to Parliament
and then become Minister. I tell you
we are told by very, very responsible
quarters that the financial loss that he
may suffer would be compensated by
a kind of allowance to him, that is, a
kind of retention fee will be paid.
Such a thing we have heard. Such
people should not be there in the
Ministry. I am not concerned with
individuals at all. If someone has
been openly filnanced and supported
by big business, he should not find his
place. All people who are known to
be closely associated with big business
should not be placed in important
positions. Thig is one of the ways we
can discourage the right wing forces
in the country. There are many others
in the Congress Party who can be
taken up into the Cabinet and in the
Council of Ministers who are not
known to be so closely associated with
big business or had been supported in
the elections or put up in the elec-
tions by certain business houses and
|0 O,

He is a partner of |

[ RAJYA SABHA]
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Surr SHEELL, BHADRA YAJEE:
He should join the Congress and ad-
vise the Prime Minister.

Surt BHUPESH GUPTA: I am
advising the Prime Minister. It is the
function of the Opposition to tell the
Prime Minister and your party too
because your party will bear the direct
responsibility in this matter. I know
that many of you would not like these
people to be pitchforked into high posi-
tions. If they by chance get their way
into the Ministry, then what happens?
Then the reactionaries in the Congress
Party get strengthened. Outside they
get strengthened and encouraged, the
bureaucrats and those who are right

wing elements and who are against
the public sector, who are against
genuine planning and progressive

development of our economy or demo-
cratic institufions these officials in the
civil side or military side of the ad-
ministration——these people—get en-
couraged and emboldened, Therefore,
in the larger interests of the country,
if you mean well by the parliamen-
tary institutions, such people should
be kept out. I do not care who else
is taken so long as other qualifications
are there. I say this in all serious-
ness. Likewise, the people who have
a communal bent of mind—by now it
should be known to the Prime Minis-
ter as to who have got a communal
bent of mind or who are sympathetic
to the Jan Sangh or similar other par-
ties—should not also be placed in high
positions in the Council of Ministers.
I give this advice ag a Party and I
know the position of our Party in the
conntry. We come next to the Cong-
ress and we should be failing in our
duty if we show utter disinterested-
ness in the formation of the Cabmet or
of the Government. -- -

Surt SHEEL BHADRA YAJEE:
Why has the C.P.I. joined with the
AXkali Party in the Punjab?

Surt BHUPESH GUPTA: Anyway,
when We are on the Treasury Benches
you give us the advice as to what we
should do. We have not joined the
Akali Party.
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THE VICE-CHAIRMAN:
NarisuL Hasan): Order, order.

(SHRI

Surt BHUPESH GUPTA: It is a
very serious matter. Speculation is
going on in high business circles, as to
‘who should be the Cabinet Minister.
‘Why are they so much interested? In
‘Washington, discussions are going on
in the journals ag to who should be in
the coming Cabinet and you know
how the Americang interfered in the
internal affairs of our country, in the
North Bombay Parliamentary elec-
tions there. It was directed against
Nehru and against a particular Minis-
ter—the Defence Minister—and the
Government. You know this very
well. The same forces today are bank-
ing on the fact that there is a strong
Tight wing pressure on that side of
‘the House which is coming into exis-
‘tence, They think probably the Central
Government would keep it in mind and
accommodate certain right wing ele-
ments in the Government and in the
Ministry. It would be disastrous in
the present situation. The Prime
Minister cannot protect everything. I
grant him all the good intentions on
earth. If the key positions pass into
the hangds of the right wing reactionary
politicians of the Congress Party or
the proteges of big business or com-
munal elements, this will be the surest
way of putting the country on the road
to ruin. Therefare, this should be
borne in mind.

Regarding election, materials are
being collected to find out objection-
able posters and so on. I may tell you
that there are Ministers who indulged
in communal propaganda. We cannot
disbelieve our ears. If you think that
we are saying anything wrong, all
right, call the Ministers—they believe
in God—to state on oath what they
spoke in the public meetings. Let a
Commission be appointed to find owt
who behaved in which manner when
elections took place. Communal pro-
paganda was let loose by certain
Ministers and as far as our Party is
concerned, one of the main planks of
their agitation was that the Commu-
nlats do not believe in God. How God
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came into the elections? They brought
it in. We are called atheists and non-
believers and in the name of religion
the Congress Ministers made appeals.
The Minister for S.R. and C.R. who
is a Member of this House indulged on
a large scale in this kind of agitation
in order to rouse the communal pas-
sions of a cerlain community against
us.

SHrRr SHEEIL. BHADRA YAJEE:
This is a personal aspersion about a
Minister that he wag preaching com-
munalism. He is not here to defend

Sur1 BHUPESH GUPTA: Do not
tell me that. Then we cannot discuss
the Budget. No Minister is here. Go
and get them here.

Syrrt SURENDRA MOHAN GHOSE
(West Bengal): Is it communal to say
that the Communists do not believe in
God? Where is communalism there?

Sart BHUPESH GUPTA: Mr.
Ghose is a wise man. He would agree
that as a Ccngress Party wedded to
secularism you cannot ask for votes
by saying that some other Party did
not believe in religion. You should
not do it. Let the Jan Sangh do it.
You cannot do it. Let the Prime
Minister say that he can do it and it
should be done. Then I will accept it.
He would never say so. I may inform
the House that a Pastoral letter in
Kerala was issued by 16 Bishops and
Archbishops when 1 was in Salem.
Immediately I sent a telegram to the
Prime Minister who was on his way to
Kerala that he should condemn the
Pastoral letter which wanted the
people—the Roman Catholics—to vote
in a particular way and not to vote ir
a particular way. The Prime Minister
was good enough to condemn suck
issuance of Pastoral letters in Quilor
and other places when he went t«
Kerala and he himself wrote to m
saying—on the 8th February when h
returned to Delhi—what else he coul
do after he had publicly condemne
it. Y said that something else coul
be done. Ip this connection we sa
that article 125 of the Constitutic
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empowers us to consider measures in
order to prevent such propaganda to
prevent intrusion of religion into poli-
tics. It empowers us. The founders
of the Constitution foresaw that a situ-
ation might arise in which in the name
of religious freedom, religion might
intrude into the political field and in
such a situation it might be necessary
to put certain restrictions to prevent
the intrusion of religion into politics.
Now, the time has come when all secuy-
lar-minded people and parties should
put their headg together and devise
ways and means to separate religion
from politics and bar the way of its
intrusion into politics.

As far as posters are concerned. I
have got plenty of them in which you
will see how Congress Ministers and
their leaders made religious appeals,
all kinds of things they said ip the
name of religion in order to catch
votes. This is not a good example.
That is why I would like you te consi-
der this.

Let me come to another aspect of
the matter. We want communalism to
be combated by all secular-minded
people and secondly, no one party
alone can do it. It is the task of all
secular parties and secular-minded
citizens of this country to join in a
common front in fighting communa-
lism in the country today, or its ad-
vent into the political arena. That
should be done.

As far ag the economic situation is
concerned, Shri Morarji Desai, in his
speech in the other House when the
charge was made about <corruption,
accused the smaller Government em-
ployees of corruption and said that in
the higher levels things were all right,
I dispute that statement. 1 am not
saying that in the lower levels there
is no corruption but by and large the
Government employees af the lower
levels are honest people. I want teo
pay a tribute to them bhecause they
have displayed great honesty and
patriotism in conditions which are not
congenial when the economic condi-

[ RAJYA SABHA ]

1962-63 [290

tions aie bad, when their needs and
wants are growing almost every day.
Gur Government employees have diz-
played a very great patriotism and
honesty. Shri Desai should not get
away by blaming them in this manner.
What about the higher services? He
said that nothing has nappened there.
I would not accept that snggestion.
Why does the Government not then
accept the suggestion made by Mr.
Chintaman Deshmukh that a Special
Tribunal should be appointzad which
can go into the cases of serious alle-
gationg about corruption and impro-
prieties in the higher circieg of ad
ministration? Why should he be
asked tg give evidence to the Prime
Minister or members of the Govern-
ment? Why should these left to a
Tribunal?

Then, may I know whether it is not
a fact—1I say it is a fact—that a mem-
ber of the Tariff Board, after retiring
from the Tariff Board, joined the Birla
Brothers? What are we to tuink when
members of the Tariff Board who are
supposed to settle the question of
prices after they give up their assign-
ment in the Tariff Board, become
functionaries ip the Birla House? 1
would like to know what they have
tc say on this. If I say that the
gentleman, when he was on the Tanft
Board, or when such people are on
the Tariff Board and waen they expect
that they would be absorbed after re-
tirement in the big business houses,
well, if in such expectation, they do
certain wrong things against the inte-
rests of the country as .members of the
Tariff Board, in deciding things, am 1
very wrong? Or would my suspicion
be absolutely groundless? I would ask
you that question. I can give names.
Can they deny it when I say that a
former member of the Tar'fi Board
today is an employee in Birla Brothers?
Fven gome civilian officers of the
Government of Tndia, members of the
1.C.S., even before they retired, they
had negotiations with certlain big bust.
ness concerns and after their retire-
ment, they immediately jomned 2 big
business concern, Hardly i the
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Tetirement notice ip their pocket,
when they are already func.:onaries in
some big business concern, like Martin
Burns or Birla Brothers. Who does
not know that a Secretary General of
the External Affairs Ministry is loday
an  employee and functionary of
Martin Burns with Biren Mukeijee?
Who does not know thag Mr. C. C.
Desaj is an employee of Birla Brothers
now? Who does not know ihat Mr,
Nabagopal Das, alsg ap 1.C.S. like
Mr. Desai, has also found erm:ployment
in such a big business coacern? There-
fore, these things raise very serious
doubts about the honesty and effi-
ciency of the administration in such
matters. That is why we raise this
point. It is a very important point.
Tell us how many civil servants to-
day after their retirement, have found
jobs with the big business concerns
of the country? Tell us also whe-
ther during their service they had not
negotiateq for those appointments in
view of their future retirement and
so on? I would like to know how
many sons of Ministers have got good
jobs, on Rs. 3,000 and Rs. 4,000. Lists
could be given. We have been ask-
ing for them. When they are gualifi-
ed they should not be discriminated
against and they should get the jobs.
But when they are not qualified and
if we find, say, the son of a Minister
who is not so qualified, suddenly get-
ting a job and earning Rs. 4,000 or Rs.
5,000 in a concern, there is the question
of impropriety. That is a matter
which raises suspicion in the public
mind.

The Administration must not only
be honest, but it should also look
honest. Here on that score, the Ad-
ministration is neither honest at the
higher levels, nor does it look honest.
This is what I would like to say. We
all know that. I do not wish to deal
with such subjects any more. But
serioug allegations have been made
about the malpractices in the elections
and the pouring in of money. Mr.
Justice Chagla who will soon be com-
ing here, I am told, and Mr. Justice
Tendulkar and Justice P. B. Mukerjee,
of the Bombay and Calcutta High
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Courts, advised the Government that
political donations from companies
should not be paid for election pur-
poses. But the Governmeng seems to
have brusheq aside that advice and
lakhs and lakhg of contributions were
received from them into the Congress
election funds. The Prime Minister
the other day said he did not know
how much money came. Well I must
say, the Prime Minister has chosen to
be ignorant in this matter. Every-
body knows how money came. Ask
Dr. B. C. Roy and he will tell you how
Birla gave Rs, 20 lakhs to the West
Bengal Congress elections. Is it not a
fact that when the Prime Minister
went to Kanpur, after delivering the
homilies against such political dona- -
tions, he collected Rs, 2 lakhs from
the Kanpur merchants and put that
money into the Congress elections?
Therefore, these are serious matters.
Today big money is playing a part. It
is bad when it is in the hands of the
Swantantra party. It is equally bad
when it is in the hands of any other
party, and more so when it is in the
hands of the ruling party. I was in-
formed that in "the mid-term elec-
tions in Orissa, the All India Congress
Committee wrote to Mahindra &
Mahindra and 140 constituencies
bought 136 new jeeps, each costing
Rs. 13,000. I had it from the horse’s
mouth. I do not want to give the
names. Where did that money come
from? Did it fall from the heavens?
No. It came from the rich, and now
big money is becoming a menace. In
these elections votes have been bought
and also some people with social influ-
ence were bought over.

THE

DEPUTY MINISTER oF
FINANCE (SHRIMATI TARKESHWARI
SinHA): May I inform the hon.

Member about those jeeps that they
were not a free gift at all? They were
bought by the All-India Congress
Committee.

Surt BHUPESH GUPTA: I entirely
agree with you. But you please
calculate it. Rs, 13,000 multiplied by
136, how much doos it come to?
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SurTMATI TARKESHWARI SINHA.:
May I inform the hon. Member that
they sold it back and we did not pay
all the money?

Suri BHUPESH GUPTA: Yes,
everything you are selling back. That
I know. First of all there is the elec-
tion expense of Rs  12,000. Then there
is the jeep costing Rs. 13,000. The hon.
Lady is quite right for once. You paid
for them and then you gave them to
Dr. B. C. Roy to put them to use ggain.
Well, Sir, it is no googd saying all that.
Where did the money come from? Did
it come from the valet or the cook or

attender in  Shrimati Tarkeshwari
Sinha’s house? Where did it come
from?

SurimaTi TARKESHWARI SINHA:
Sir, I object to this sort of language
here. What has my house or my cock
or my valet to do with all this here?

Surr BHUPESH GUPTA: I mean a
poor man.

SurrvaTt TARKESHWARI SINHA:
Sir, I submit this king of expression
should not be allowed.

Suari BHUPESH GUPTA: They are
poor people and . . .

THE VICE-CHAIRMAN (SHRI
NaArtsuL HasaN): Mr. Gupta, you
could have said: Did the money come
from the pocket of a poor man or from
a common man? Why refer to Mrs.
Sinha's cook or anybody else?

SHr1 BHUPESH GUPTA: But there
isno ...

THE VICE-CHAIRMAN
Nar1suL HasaN): No, no.

(SHrRI

Ssr1 BHUPESH GUPTA: 1Is it
absolutely parliamentary or not? If
it, then . . .

THE VICE-CHAIRMAN (SHRI
Narisur Hasan): No, T will not allow
any personal remark. No, no.

Sarr BHUPESH GUPTA: How did
the money come? It is not a personal
remark.

[RAJYA SABHA ]
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TrE VICE-CHAIRMAN (Sar
Narisur HasAN): No, no. You cannot
say that.

Suarr BHUPESH GUPTA: Then call
the Rules Committee, Sir. Adjourn
the House now and call the Rules
Committee. Can’t I ask if the money
came from the cooks of the Members
of Parliament or the poor people who
work in their houses?

THE VICE-CHAIRMAN (SHRT
Narisur Hasan): Yes but you men-
tioned the cook working in her house.

SHrr BHUPESH GUPTA: I thought
she would understand it better. Don’t
you say poor people? Why grow
touchy about that? I don't know her
cook. It was just figuratively speak-
ing.

THE VICE-CHAIRMAN (SHRT
NarrsuL HasAN): Why speak figura-
tively? You could very easily have
asked: Did it come from the poor?

Surr BHUPESH GUPTA: Sir, I am
entitled to say this. Every.time my
right is denied to me. Every time you
are in the Chair, you take away my

right. Call a meeting of the Rules
Cummittee.
THE VICE-CHAIRMAN (SHRr

NarisuL HasaN): I cannot tolerate all
this. The hon. Member should know
that as long as I am in the Chair, I
have never taken away any right from
him.

Surr BHUPESH GUPTA: Did I say
anything unparliamentary? Tell me
that and I will correct it.

THE VICE-CHAIRMAN (SHRI
Nar1sur Hasan): I object to a pointed
reference to an hon. Member here 1n
that way.

Surr BHUPESH GUPTA: You were
good enough not to object. But when
Mrs. Sinha got up then it occurred to-
you to cobject.

THE VICE-CHAIRMAN
NaF1suL HaAsaN): Of course.

(SERr
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Sgert BHUPESH GUPTA: Why
should you listen to her in this matter?

THE VICE-CHAIRMAN (SHRr
NarisuL Hasan): Cannot my attention
be drawn to anything?

Surr BHUPESH GUPTA: Kindly
tell me, under which rule it is object-
ed to, which rule of May’s Parliamen-
tary Practice. Sir, if I may submit it,
before we elect to this House our Vice-
Chairmepn and the Deputy Chairman,
they should go through z course of
May’s Parliamentary Practice. Other-
wise it would be very difficult to func-

tion jn this House. Tell me under
which rule . . .
THE VICE-CHAIRMAN (SHRI

NarisuL Hasan): I call Mr. Gupta to
order.

Sart BHUPESH GUPTA: What
order? What rule have I violated?

THE VICE-CHAIRMAN (SHR1
Narisur Hasan): 1 may be anything.
But as long as I am sitting in the
Chair, I do say I am entitled to a little
consideration.

Surr BHUPESH GUPTA:
tell me what I have violated?

Kindly

Surr M. H. SAMUEL (Andhra Pra-
desh): Sir, I submit that Mr. Bhupesh
Gupta’s remark that before the Vice-
Chairmen and the Deputy Chairman
are elected to the Chair, they should
go through a course of May’s Parlia-
mentary Practice, is 5 reflection on the
Chair.

SHrr BHUPESH GUPTA: No, it is
not a reflection,

GMGIPND—RS—12RS—15-6-62—5935.

[ 26 MARCH 1962 ]

1962-63 1296
THE VICE-CHAIRMAN (SHRT
Narisur HasaN): Mr. Gupta is not

entitled to give a ruling. You rise up
whenever a Member raises a point of
order. It is for the Chair to decide.

Surr BHUPESH GUPTA: But I
contest the point of order.

THE VICE-CHAIRMAN (SHRY
NarsuL Hasan): Yes, after taking the
permission of the Chair,

Surt BHUPESH GUPTA: I contest
that point and say it is no reflection.
I did not say, “Those in the Chair”. I
said, in future, those who are elected,
they should read it. I did not mean
you. It is no reflection. I did not
mention, I never mentioned that they
should read it now. Had I said that,
then it would have been a reflection.
I said about the future when they are
elected. If you elect me, can I not be
advised that I should read May’s
Parliamentary Practice? It is no
reflection. If you don’t take it like
that, I am sorry. I did not mean you
personally at all.

THE VICE-CHAIRMAN
NarrsuL HasAN): Yes.

(SHRT"

Surt BHUPESH GUPTA: I said it
only figuratively. I am sorry, I should
have thought that Mrs. Sinha had a
good sense of humour. I am sorry, if
that departs, nothing would be left.

THE VICE-CHAIRMAN (SHRT
Nar1sor Hasaw): We adjourn now to
meet tomorrow at 11 aA.M.

The House then adjourned
at five of the clock till eleven.
of the clock on Tuesday, the
27th March, 1962.



